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HIGH COURT FORTHE STATE OF TELANGANA

AT HYDERABAT)

FRIDAY,THE THIRD DAY OF JANUARY
TWO THOUSAND AND TWENry FVE

PRESENT

THE HONOT'RABLE THE CHIEF JUSTICE ALOKARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT APPEAL NO: 5 OF

WritAppealunderclausel5oftheLettersPatentpreferredagainsttheorderdated
$-12{t.24 in w P No 1071512023 on the file of the High Court'

Between:

1 Y. Narasimha, S/o. Bendaiah, Aged about 5J ye.ars,. Occ' Fisherman'

rrr".i"i, Filnbrman Cooperative Society Thudukirthy, R/o' Thudukurthy'
Naoarkarnool Mandal and District.
V. iftffi;l;il:' slo e"ndiiah, Ased 56 vears, occ' Fisherman, Member'

ii.nL-r.r" cirirp.rative society fn"udukurthy, Fy6. Thudukurthy, Nagarkarnool
Mandal and District. 

...AppELLANTs/pETlrtoNERs

2

AND

IA NO: 1 OF 2025

1- The State of Telangana, Rep by. its Principal Secretary (Fisheries)'

Secretariat Building, Saifabad - Hvderabad'
z. in'd cirrriiJon"ibiFistli'e", rioio t'to.4, shantinagarcolonv, Masabtank'

Hyderabad - Telangana - 500457.
e. irl""d"p?v bii"l6i "r Fiit"iie., Matsva Bhavan, Santhinagar' 4th Lane'

Masabtank, HYderabad
+ tnJ-oGtriit bollector - Agri. and Coop. Dept', Nagarkarnool District'

Naoarkarnool Town and District - 509209'
5. i#6;;i;i;i FisnliieJonrcer' Nasarkarnool rown and District - 509209'
6. iii; Fi;h"'ilan cooperative'SJcletl', Rep. b-v-it!^PlC and DFo' Thudukurthv- 

vi uage, Nagarkarnool ltitandal and o,.n'o. 
;?33335*DENT'/RE5p6NDENTS

Petition under Section 151

the affidavit filed in suPPort of t
grant interim STAY of all f urt
16.12.2024 passed in W P. No.

CPC praying that in the circumstances stated in
he petition, the High Court may be pleased to
her proceedings in view of the Order dated

1O715 of 2023 by suspending the same pending

disposal of this writ appeal

Counsel for the Appellant: SRl. VEMUGANTI MAHESH KUMAR

Counsel for the Reipondent Nos. 1to3&5: SRI G'KIRAN KUMAR'
GP FOR FISHERIES

Counsel for t[re ResPondent No-6:-
The Court made the following: JUDGMENT



THE HON'BLE THE CHIEF JUSTTCE ALOK ARADHE

AND

THE HOIT'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT APPEAL No.S of 2025

JUDGMTNT: (Per the Hon,ble the Chief Justice Alok Arad.he)

Mr. Vemugalti Mahesh Kumar, learned counsel for

the appellants.

Mr. G.Kiran Kumar, learned Government pleader for

Fisheries for respondent Nos. I to 3 and 5.

2. This intra court appeal is directed against an

order dated )6.12.2024 passed by learned Single Judge in

W.P.No.10715 of 2023, by u.hich writ petition has been

disposed of on the basis of submissions made by lr:arned

counsel for the parties. In other words, the aforesaid order

is passed in rriew of consent given by learned counsel for

the parties.

3 Therefore, no intra court appeal lies against the

\

aforesaid order
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4. At this stage, learned counsel for the appellants

seeks leave of this Court to withdraw the appeal with the

liberty to file review petition before the learned Single

Judge.

5. In view of aforesaid submission, the appeal is

disposed of in terms of the libertY  S prayed for.

Misqellaneous applications, if any pending, shall

stand closed. There shall be no order as to costs'

sD/- t. NAGALAI(sHryll
DEPUTY REGISTFAR
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1. The Principal Secretary (Fisheries)' Secretariat Building' Saifabad '

, I.?8JL"tl?333ner of Fisheries,Road No 4' Shantinasar colonv' Masabtank'

. +x!"att',1; HI3:P"T3' Fgfl:?':., Matsva Bhavan' Santhinasar' 4th Lane'

o Y,;rj"oo,lr?I;,nr3fffi:# _ Asri and_-coop. Dept., Nasarkamool District,

;,ffi :+,.*t**"*i3iditlks'{;:"h-sx'ril.%?'+ilii;illn'9ni,"'n'

rh:#$.s#;"FJ-"f,[f,f'Jlh:.i;l.t*m,,t:"sli'trYsl"n""'"'
Hyderabad [OUTI
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HIGH COURT

DATED:0310112025

JUDGMENT

WA.No.S of 2025

DISPOSING OF THE WRIT APPEAL
WITHOUT COSTS
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